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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
AT HYDERABAD

ORIGINAL APPLICATION NOS,741 of 1993 AND
756 of 1993

DATE OF JUDGMENT: 9th July, 1993) .

BETWEEN 3 : i

0.A.No0.741/93

. Mr, V.Ravi Prasad o
"
. Mr. K.Koteswara Rao gr |

1
2
3. M) D.Mariyosiamo
4

. Mr. D.S.S.éankara Rao .o Applicants

AND
1. The Senior Superintendent of Post Offices,’
Vijayawada Division, A.P. |

2. The Pirector General of Posts,
New Delhi-1,

3. The Superintendent of Post Offjices,

Machilipatnam Pivision,
Krishna District, A.P, . j Respondents

0.A,NO.756 of 1393

1, Mr., Bh.,Satyanaravyana ‘

2, Mr. K,Jagadeeswara Rao - “Spplicants

AND |

1. The Superintendent of Post Offices,
Anakapalle Division,
Vizag District, A,P,

2. The Director General,
Department of Posts,
New Delhi-1, .. ‘ Respondents
: !
|

APPEARANCE :

|

QQL//// COUNSEL FOR THE APPLICANTS: Mr, Krishna Devan, Advocate

COUNSEL FOR THE RESPONDENTS: Mr. N.R.Devaraj, |Sr. 0GSC

\ _:gL } i contd....
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The Senior Superintendent of Post Offices,
Vijayawada Division, A.P.

The Director General of Posts, New Delhi-1.
The superintendent -of Post Offices,
Nachlllpatnam Division, Krishna Dist.A.P.

The Superlntendent -of Post Qtfices; Anakapalle Division,
Vizag Dist. A.P,.,

One copy to Mr.Krishna Devan, Advocate, CAT.Hyd,
One COpy to Mr.N.R.Devraj, Sr.CGSC.CAT.Hyd.

One copy to Library, CAT.Hyd. S

One spare copy.
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CORAM:

Hon ble Shri Justice V Weeladrl Rao, Vice Chairman

Hon'ble Shri P.T, Thlruvengadam, Member (Admn.’

-

JUDGMENT OF THE DIVISION BENCH DELIVERED BY %PE HON'BLE
SHRI P.T. THIRUVE\GADAM ‘MEMBER (ADMN,}

‘ Four;applicants in OA 741/93 and two applicants in
OA 756/93 have filed these OAs claiming that they are entitled
for reimbursement of mess charges paid by thém and for payment
of 1/4th dailf‘allowance for the period of training in PIC
Mysore from 30;3.1990 to 19.6.1990 by the applicants in OA
741 /93 and froh 17.7.1989 to 6.10,1989 by thé applicants in

!
OA 756/93.

2, Yhen 3 similar matter came up for consideration in
OA 146/93, this Bench allowed the OA by the order dated
24.?&1993. For the reasons stated therein with which we

agree, it is just and proper to pass the following order:-~

OA Nos.741/93 and 756/93 are alloweq and the applicants
are entitled for reimbursment of mess chargeQ during the
period of their training and for Lth of daily allowance for
same, as per tﬁe Goverrment of India orders in Para (3) 2 under:

S.R.164.

|

3. It is needless to add that if any péyment has been
made towards mess charges/daily allowance, these are deductable.
The payment as ordered should be made within tﬁree months £rom

\
the date of receipt of this order. No costs.

(chtated in the open Court}
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P17t | O ORNaASTTTT
(P.T . THIRUVENGADAM) (V. ‘\IEELADRI RAO)
Member(Agmn.) Vlce[ Chairman ' é{r
Dated: 9th July, 1993, (& | >
vsn £&§D¢u; Resd ‘





